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ORDER

In IAS695/2020, the Applicant/Resolution Professional has sought to
take on record the terms of the settlement between the Applicant and the
Promoter-Director namely Mr. Pradeep Aggarwal in relation to Kapoli land on
the premise that the answering Respondent/Promoter-Director entered into a
settlement that the Resolution Applicant to transfer the Kapoli land lying in the
name of Mr. Pradeep Aggarwal to the Resolution Applicant/Corporate Debtor
has stated that in the terms of settlement dated 24.12.2020 by further stating
that by virtue of settlement entered into between the Resolution
Applicant/Corporate Debtor and the Promoter-Director Mr. Pradeep Aggarwal,
the reliefs sought in the application CA613/2019 have become infructuous,

qua Pradeep Aggarwal.



In pursuance of the reliefs sought by them, this Adjudicating Authority
hereby records that the settlement arrived at between them wherein the
Promoter-Director Mr. Pradeep Aggarwal agreeing to transfer the Kapoli land to
the Resolution Applicant/Corporate Debtor in terms of the settlement.

Accordingly, IA5695/2020 is hereby disposed of taking the terms of
settlement as Annexure “A” to this order and the affidavit filed by the Promoter-
Director Mr. Pradeep Aggarwal as Annexure “B”.

For there being a clause in the settlement that the parties are bound by
the settlement arrived at, the same is hereby accordingly recorded.

As to application CA613/2019 is concerned, the erstwhile Resolution
Professional Mr. Kuldip Kumar Bassi has sought for withdrawal of this
application, the relief sought in the application by virtue of the settlement
arrived at between the Corporate Debtor and the Promoter-Director Mr.
Pradeep Aggarwal has become infructuous. Therefore, the said CA 613/2019 is
dismissed as infructuous.

Since CA613/2019 is dismissed as infructuous, the application IA-
3372/2020 filed for listing of CA613/2019 has also become infructuous. Hence
this is also dismissed.

In 1A-2398/2019, the RP Counsel has stated that some directions has
been asked during the CIRP period, since the CIRP period is already completed,
the reliefs sought in the application has become infructuous. Accordingly, IA-
2398/2019 is dismissed as infructuous.

At last, the RP has made a statement that withdrawal of any of these
applications are not to be construed as any acceptance with regard to the non-

compliance of the terms and conditions of the Resolution Plan approved.
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